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makes the following rules further to ax-ﬁend lheﬁ

Narotic Drugs and Psychotropic Substances Rules,
1985, published in the Gazette vide G.S.R. 837(E)
dated 14th Novemebr, 1985, namely:~—

1. (i) These rules may be called the Narcotic
Drugs and Phychotropic Substances (Amendment)
Rules, 1995,

(ii) They shall come into force on the date
of their publication in the Official Gazette.

2. In the Narcotic Drugs and Psychotropic
Substances Rules, 1985, in Rule 2. for Sub-rule(c)
and entries relating thereto, the following shall be
substituted namely:—

“(c) “Chemical Examiner” means the Chemi-
cal Examiner or Deputy Chief Chemist
or Shift Chemist or Assistant Chemical
Examiner, Government Opium & Alka-
loid Works, Neemuch or, as the case
may be, Ghazipur.”

3. In rule 24, the following words after the
words “Chemical Examiner” shall be omitted:—

“or such other officers as may be authorised
in this behalf by the Chief Controller of
Factories,”

|F. No. 664/9/94-Opium]
S. KUMAR, Under Secy.

Note : The principal rules were published vide
GSR B37(FE) dated J4th November, 1985
and subsequently amended vide S.0.
786(E) dated 26-10-1992 and GSR 543
dated 24-10-1994.
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